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M THE CEMTRAL ADMINISTFRATIVE TERIBJNAL, '//’7
JaTPUR BEMCH, JAIRPUR phg
Date of orders 13-5-1995
CP Woa35,/35% (04 No.5% /40)

Ram Chamlra, es Pztitimmer
{
Versus
R.kavinira anl anrcs. v Responients

Fre Sniiv Fomar, oouhsel for the petitionzr
Mome present on be2half of the rezponients
CORAM:

Hon'ble Mr.0.P .Gharma, Aimlnlut tive M=mber
Hon'hls Mr. Pattan Prakash, Julicizl Member

ORDER

Fer Hon'mle Mr.0.2Sharmna, Adninistrative Member

empt Petition, Shri Fam ‘hcm\lra has
pray=d that since the rvespondepts have intentionally and
deliberately not complied with the judgement of the
Tribunal Jated lo-3-94 ﬁ».i‘sse-:l in 04 110,554 /90, Fam Chandra
Versas Unidn of Irndis ard others, they should e pun.ished

for comtempt of court.
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2. We have heard the 1 for the petitioner

atnd have perusszd the reply of the responients.

3. The dircction of the Trikunal was thst the respon=
dents should re-sxzaninse the matter regarding transfer

of the applizawt &t Idgah and p3ss fresh ordzr within

cne month from the date of Tribunal’'s order, in accordance

with the directicsns given in para 3 of the: Tribunsl's

order as aforezaid. The refpondents have sent 3 oommil-
nication dated 31-5-199% (Annexure-Rl) to the prtitioner

dispuating the fectual positicn averred Ly the petiticner
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-z amin: matter
an«ji £t pass an opder, in our view the respondents

1
have conplied with the order of the Tribunal by issuing

commani iom annsxace -kl dated 31-5-16%5, The petitioner



a fresh aprlicztion bzfore the Tribunal if he is aggriewved

by any order passeld Iy the responldents. In these circums-

tanzes, we hold thet no case of oconkermpt has bzen made

ozt . The cortenpt proceedings ars, therefore, dronped.

(UeF sSharma )

Judicisl Mewber r Administrztive Membar




